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i - Acopy of the ORDER dated ..... 57 .. /ﬁ Ry ’}— S passed by the Hon'ble
Tnbunal in the above mentxoned case is forwarded herewith for necessary action.
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. 1 Applicant appeared in person.
| Before the argument started, he -
ISubmJ.tted that an amount of Rs.26 714/-
|l hds already been paid to him om 3.1.06.
which, accordingo to him, is less than

his claim. We £ind that the order
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